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IN THE NATIONAL COMPANY LAW TRIBUNAL
..CHANDIGARH BENCH, CHANDIGARH' '

(Exercisi n g po*"o 
-of 

Adj udicati ng Authority under

the Insolvency anOgankruptcy Code' 2016)

ln the matter of:

Vee KaY Electricals
having its office at
1859, Gal i  No.4,  Kartar Nagar '

Chheharta, Amritsar-1 431 05

FunjaU (lndia) a sole proprietorship

of VijaY Kumari.
Versus

Ubitech Pvt. Ltd' '
having its registered office at

rD i10B P N. t .T .
Faridabad -121001,

Haryana ( lndia) '

CP (lB) No. 150/Chd/HrY/2018

Under Section 9 of lnsolvencY and

BankruPtcY Code, 2016'

...ApplicanVOperational Creditor

-. . ResPondenUCorPorate Debtor

Judgement  del ivered on:  i  5  '09 '2019

Coram: Hon'ble Mr' Ajay Kumar Vatsavayi' Memloer (Judicial)

Hon 'b leMr 'PradeepR'Seth i 'Member (Techn ica l )

For the operationar creditor: 
ll M! i,ll;.;: [*:X1,1il:::1:

For the Corporate Debtor : 1) '  Mr' Pulkit  Jain' Advocate

2) .  Mr.Sahi l  Sharma'  Advocate

JUDGEMENT

This petit ion is f i led under Section 9 of the Insolvency and

Bank rup tcyCode ,20 l6 (he re ina f te r re fe r red toasGode) readw i thRu |e6o f

the Inso |vencyandBank rup tcy (App | i ca t i on toAd jud i ca t i ngAu tho r i t y )Ru |es ,

. 2 0 1 6 ( h e r e i n a f t e r r e f e r r e d t o a S R u | e s ) b y M / s . V e e K a y E l e c t r i c a | s
InsolvencY Resolution
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Process(c lRP) in thecaseofM/s 'Ub i techPvt .L td (Corpora teDebtor ) .As

per master data at page 235.236of the petition, the registered office of tne

Corpora teDebtor isa t lD / l0BPN. t .T .Far idabad,Haryana( lnd ia ) .There fore '

the iurisdiction lies with this Bench of the Tribunal'

2 ' l t i s s t a t e d t h a t t h e o p e r a t i o n a l c r e d i t o r e n t e r e d i n t o d i f f e r e n t

agreementsfromtimetot imewiththecorporatedebtorforexecut ionofwork

order-cum-Gontract 
agreement bearing No' 4iASR and 5/ASR dated

08.07,2011 awarded by Punjab State Power Corporation Ltd. (hereinafter

referred to as pspcL) for shifting of existing singre/three phase energy meters

outside the consumer premises in the metat meter boxes (MMB's)/ in the piltar

b o x e s i n t h e c i t y a r e a o f A m r i t s a r / T a r n T a r a n . C o p i e s o f a g r e e m e n t s a r e

appendedasAnnexureA-1(co l ty ) .Theopera t iona lc red i to r issuedvar ious

invoices/b*rs on the corporate debtor from 30.01 '*a,, to 30'08'2015 and

further rarsed final bil ls of <16'32'234' <15'79'724 and <15'87 '475 on

30'10'2015' The corporate debtor had received an amount of {16'67'395/- t i l l

30'08'2015' ln Part 4 of Form 5 the totat amount of debt as on 30'10'2015 is

stated to be {41 '18'4541-comprising 
of operationaldebt 

of t31'31'905/- along

with 18% interest t i l l  31 '08'2017 of t9'86'549/-'

3' A demand notice in Form No' 3 is stated to be issued on

23,01 .2-018(AnnexureA- l lo f thepet i t ion) 'Thedemandnot ice inFormNo,

3 is stated to be served by speed post on the corporate debtor on 27'01 '2018

(PageNo. l24of th ispe t i t ion) 'Theopera t ionatc red i to rhasnot rece ivedany

amount after serving of demand notice ti* date and a certificate from the

r  
-^^  ̂  ' '17 & Annexure A-18

AnnexuresA- r '  
e

/co ^R1 No. 1SO/Chd/Hry/2018

{ \
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4. ln part lll of the Form No'S' the operational creditor has not

proposed any lnterim Resolution Professional'

5 ' T h e p e t i t i o n i s s i g n e d b y S h r i J i n d e r P a l B h a l l a , A u t h o r i z e d

S igna to ryo f theopera t i ona lc red i to r .Sh r i J inde rPa lBha l l ahasa lso f i l edan

a f f i dav i tda ted l0 .05 .20 l sve r i f y i ng thecon ten tso fFo rmNo.5 (pageNo.29 .

30 ) .Hehasa lso f i | edana f f i dav i tda ted l0 '05 .2018(AnnexureA-21 )s ta t i ng

tha t rep l ywasg ivenby theco rpo ra tedeb to r to thedemandno t i ceand tha t

there is no dispute of unpaid operationar debt pending between the parties in

any court of law or authorities as on date'

6 . V i d e o r d e r d a t e d 3 1 . 0 5 ' 2 0 l S , n o t i c e o f t h i s p e t i t i o n w a s d i r e c t e d

tobe issued to theco rpo ra tedeb to r toshowcauseas towhy thepe t i t i onbe

not admittet;iT1;:": 
sisnatorv or the operationar creditor rired

compriance affidavit dated 04.07.2018 (Diary No' z36s dated 09'01'2018)

a ons w th posta rece pt "::::.,:j:;:::"::J::J'-'

;:: i"::::'il:'i"1""8 
(Pases 3 & 4 or Diarv No 2365 dated

0 9 . 0 7 . 2 0 1 8 ) . T h e c o p y o f t h e n o t i c e i s a l s o s t a t e d t o b e s e n t b y e - m a i l o n

l l . 0 6 . 2 0 1 3 o n t h e e . m a i l a d d r e s s a s r e f l e c t e d i n t h e m a s t e r d a t a o f t h e

corpora teoebtorandsuccess fu l l yde l i vered(Page6ofD iaryNo.236Sdated

09.07 .2018) ' l9'1 1'2018 (DiarY No'4344

The corporate debtor fited reply dated (

t nf th€

l '*"0 ,,r,,;fi;; 
,, .;"d in rhe reprv rhat as per crause 5(1) or the

^,^rk within 30 daYs

8 .

dated 12'11"/Qto1'  ' \  
'v *--  

^^ ^^-nrate the work within 30 days

Contract Agreement' the Petitioner was to complete th

.^r+., ri)1/2 o/o Per weei

I  ao  / lR \  No l  lu rwt  ' " '
,  v r  \ . - ,
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was riabre and the petitioner have miserabry faired to do the same' Further' it

isstatedthatthereisalreadyadisputewiththesisterconcernnamelyJayPee

Eng ineersper ta rn ing toSect ion l3Eof theNegot iab le lns t rumentsAct , l sS l

in theFar idaoadDis t r i c tCour tandtha t the f ina l inspec t ion isye t tobetaken

p l a c e , A l s o , t h e r e s p o n d e n t h a d i s s u e d n o t i c e d a t e d 2 } . l l . 2 0 l 5 t o t h e

pet i t ionersnowingex is tenceofd isputeandthere isad isputewi th thes is te r

concern of tne Petitioner and also to return the surplus and mismatched

mater ia l l y rngwi thPet i t ionerwor th {28 .0B lacs(a longwi th in te res t lS%) . l t

was fur thers ra ted tha t thePet i t ionerhasv io |a tedc lause2.0 ,5(1)and11of

the terms of the work order and the dismantled material is still unaccounted

for and not returned to store'

g . W e h a v e h e a r d a n d c a r e f u l l y c o n s i d e r e d t h e s u b m i s s i o n s o f t h e

rearned counser for the operationar creditor and corporate debtor and have

j':" 
0""'"j,:::::lljn",o 

in Mobirox rnnovations Pvt. Ltd' Vs' Kirusa

Software Pvt' Ltd' Civil Appeal No'9405 of 2017 as under:-

or the ract that",1^s;;ri,"u, tnu nartiTs r.f1"l""i^i;!riil,"rn",";^i:;;,':,ni'!:f :,i:Ti :;r ilr:r'ti i"ff:i:!;:,{ -,
::,i:;::i::,'?;;:;,ji':i":;:,;"x,i!;#!,ii"':l;r;r,t",'J,,,:
or ar1 assertron 

in"ii" n'uin !:o:"rter However' n, tloing
importanfto separ 

*iiii i", ,?r", !,lur,rr,"o that the oe,ence
, 

,, , , spurious^d*in-,2:'n:;r"n'J"d fo be si
;o' the Court doos ttt 'rt "vv- 

-

.J
^{"  

> 150/chd/Hry/2018

\t.*t 
cP (rB)Nc

I

\



istiketvtosucceed!!:2",::'"1?iin2"Jf ,'r':iirl;ln"?"7:#::;stiketyto'r.2??'i,::::"""i::'rii"in:,,-iientindicatedabove
inir'ilrn"of the.dit',^ .,,,r,r e'i.Sts tn ,,'ct and is not..spwiousinir'ilrit" of the dispute eXcvvt'" :"-' -'i and ls not. spunous'

so rone as a d'spu * ':.u,'',::'"|i,iXJi'"i,rr'"'iti'i'ni has tc;; ;;; ;' ? !,:l,i::"::;,'',il'')loii,oliiiiiig authoritv has to
hypothetic"t 2l _ :': l^,,
,""i"rt the aPPlicatton'

;";t:"nu o'"'"nt case are being examined with reference

1 1 .  
r r r v  ' " - -

to the above judgement of the Hon'ble Supreme Courr '

12. During the course of the hearing' the learned counsel for the

c o r p o r a t e d e b t o r n a s r e f e r r e d t o i t s r e p l y d a t e d 0 5 . l 0 . 2 0 l T t o t h e d e m a n d

n o t i c e i n F o r m 3 d a t e d 2 1 . 0 9 . 2 0 1 7 ( A n n e x u r e A - l 0 o f t h e p e t i t i o n ) . l t i s

submit tedthat i t iss tatedthere inthat thecorporatedebtorhasissuedanot lce

dated 20'11'2015 duly received by the operational creditor asking the

o p e r a t i o n a | c r e d i t o r t o s u b m i t t h e f i n a l b i l t s a n d f i n a l i s e t h e i r t e r m s a n q

returning of surprus and dismantred materiaf tying with the operational creditor

andthat theoperat iona|credi torhasnotcompl iedwi ththenot ice.Reference

h a s a l s o b e e n m a d e t o t h e r e p l y d a t e d a 2 , o 2 . 2 o l S ( A n n e x u r e A . l 2 o f t h e

pe t i t i on ) to thedemandno t i ce inForm3da ted23 '01 .2018 . | t i ssubmi t ted tha t

it was stated therein that the operational creditor has breached the

trust/contract agreement defiberatery and intentionally and not completed the

ass ignedWorkon t ime , themate r ia |o fun f i n i shedworkhasno tbeenre tu rned ,

paymen taSperass ignmen tag reemen thasbeenmade ,bu tb i t l sandaccoun t

s t a t e m e n t s a r e n o t s u b m i t t e d t i | l n o w . l t i s p l e a d e d t h a t i n t h i s r e p l y a l s o ,

reference was made to the notice dated 2Q'11 2015 (supra)'

1 3 . T h e l e a r n e d c o u n s e l f o r t h e o p e r a t i o n a l c r e d i t o r h a s r e f e r r e d t o

A n n e x u r e - l 4 o f t h e p e t i t i o n w h i c h i s s t a t e d t o b e a r e p l y d a t e d 3 0 ' 1 1 . 2 0 1 5 t o

reqar notice dated zo.11.zoisof the corporate debtor' lt is submitted that it

. : - ,
,,',;oili*u, stated therein that surplus and dismantled material was to be adjusted
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andhandedover f romt ime to t ime f rom20 l l onwardsand fac tua l | ydoneand

that is why the notice dated 20.11 .:2,015is totaily vague and contains no details

of these materials because it is false and of no ground'

14' We note that in the reply filed vide Diary No'4344 dated

12 .11 .2018(pa rano .10 ) , i t i s i n fe ra / i as ta ted tha t themate r ia l s i ssued to the '

tune of <28'08 lacs were not returned' However' the details of the materials

craimed to be not returned has not been furnished with the repry' There is no

e v i d e n c e t o s h o w t h a t a t a n y s t a g e , t h e d e t a i l s o f t h e r e t u r n o f m a t e r i a | s

craimed has been submitted to the operationar creditor' rn the circumstances'

the contention of the operationar creditor that the surprus and dismantred

mate r ia lwasad jus tedandhandedover f romt ime to t ime f ro rn20 l l onwards

is to be accepted. The corporate debtor has-not placed any materiar on record

that any claim with regard to the aileged deray in completion of work was made

upontheoperat ionatcredi tor .Thedisputewi ththes is terconcernnamelyJay

PeeEngineer ingper ta in ingtoSect ion l33of theNegot iab le lnst rumentsAct ,

1881 is not relevant to the present proceedings'

1 5 ' l n v i e w o f t h e j u d g e m e n t o f t h e H o n ' b l e S u p r e m e C o u r t i n t h e

Mobilox Innovations Pvt' Ltd' Vs' Kirusa Software Pvt' Ltd' Civil Appeal

No'9405 ol 2017 'we conclude that the dispute sought to be raised by the

c o r p o r a t e d e b t o r a r e a s s e r t i o n s o f f a c t u n s u p p o r t e d b y e v i d e n c e a n d t h e

dispute isspur ious,hypothet ica landi | lusoryandis therefore, re jected.

16' The provisions of Section 9(5Xi) of the Code are as fol lows:-

" $ ) T h e A d i u d i c a t i' 9 A " :2": i : : " 
; : :' :'!::' :' :: : :':'X:;'

*,;:; ,, , iiltrl::f :n:,'Yor 
the aPP 

\
I  : ' i  :  : , .  

. l

hry
|  " ,  t :

r  ' , ,  i .

FP rrR) No 1SO/Chd/Hry/2018- '  \ ._ ]
.,,,, ̂,ri

"..'..:'."...
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(i) xl"T';Jj l"':' il : ̂
;;:' :i:' :f :':;'i::n ;' :'2

i"oi'io'u" debtor if '-

(a) '::;:E!:'"ion made under sub-secrron (2) is

(b) there is no payment of the unpaid operationa

debt;

(c)theinvoice,^oro,'Z'J'r",t"oJn'H"Tf 'Z'o';o"!'""
"nrnorate 

detr
"iirational creditor:

(d) no notice of lizloi,':,'i,',lZi! i:"::"!:J';':t
operat ional  

creu, t tw '  - " ' t^n t i i l i tv :  ^ f id"J'"p'i'i i^ the information uttttty;

(e) there is ::, i:,::f::f:ir::;Zzi:;:i ,i,:;{'J1'
xnl::,,:[!,;:i;;" d), ii any "

l T . W e n a v e g o n e t h r o u g h t h e c o n t e n t s o f t h e a p p l i c a t i o n f i l e d i n F o r m

No. 5 and find the same to be complete' As discussed above' there is an

unpaidoperat ionaldebtamount ingtot4 l , lS,4S4|- (a longwi th in terest ) 'Copy

of Ledger Accounr, of the corporate debtor in the books of the financiat creditor

for the period of 01.04.2011 to 31.03.2018 [Annexure A-19 (colty) of the

p e t i t i o n l h a s b e e n f i | e d s h o w i n g r e c o v e r a b l e a m o u n t o f { 3 1 , 3 1 , 9 0 5 / . .

Moreove r ,demandno t i ce inFormNo '3wasa lsosen ton23 .01 .2018s ta t tng

that the amount due from the corporate debtor to the operational creditor is

t41,1 8,4541-including 
interest of t9'86'549/- '  We have held above that the

demand notice in form No'3 dated 23'o1,2o18was 
properly de|ivered by the

opera t i ona lCred i to rand the rep lyhasbeenexaminedaboveand found tobe
\ \ r  

" r  1
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l S . l n v i e w o f t h e S a t i s f a c t i o n o f t h e c o n d i t i o n s p r o v i d e d f o r i n S e c t i o n

9 ( 5 X i ) o f t h e C o d e , w e a d m i t t h e p e t i t i o n f o r i n i t i a t i o n o f t h e C l R P p r o c e s s i n

thecaseo f theCorpo ra teDeb to rM/sUb i techPv t .L td .andd i rec tmora to r i um

and appointment of lnterim Resolution Professional as below'

l g . W e d e c l a r e t h e M o r a t o r i u m i n t e r m s o f s u b - s e c t i o n ( 1 ) o f S e c t i o n

14 of the code as under:-

(a) the institution of suits or continuation of pending suits or

proceedings against the corporate debtor including

execution of any judgment' decree or order in any court of

law, tribunal' arbitration panel or other authority;

(b) transferring' encumbering' al ienating or disposing of by

the corporate debtor any of its assets or any legal right or

beneficial interest thereln ;

(c) any action to foreclose' recover or enforce any security

interest created by the corporate debtor in respect of its

property including any action under the Securitization and

Reconstruction of Financial Assets and Enforcement of

SecuritY Interest Act' 2002;

(d) the recovery of any property by an owner or lessor

where such property is occupied by or in the possession of

the corPorate debtor'

2 0 . l t i s f u r t h e r d i r e c t e d t h a t t h e s u p p l y o f e s s e n t i a | g o o d s o r s e r v i c e s

t o t h e c o r p o r a t e d e b t o r a S m a y b e s p e c i f i e d , s h a l l n o t b e t e r m i n a t e d o r

.. i1, . . , ,  . .  suspended or interrupted during moratorium period' The provisions of section

'  ' :  _  
- . , ^ -  ^ n t  a

, 1 . , . i ' ' t 4 ( 3 ) s h a l l h o w e v e r , n o t a p p l y t o s u c h t r a n s a c t i o n s a S m a y b e n o t i f i e d b y t h e
f .  

' ; , :  
- - , f  

'  
. y  r ' : r ' ' r '

\ . .  r lY 
'  

,p (rB) No. 150/chd/Hry/2018 !:r

L \ - \ ) '  ( f  
v r  V U / . ' J  ' J v ' v " -  

\  ,

\



Centra|Government inconsu| ta t ionwi thanyf inancia lsectorregulatorandto

a surety in a contract of guarantee to a corporate debtor

have effect from the date of this

' 4  l l l l i  v r v v r  v '  -

L ' |  '  The order of moratorium shall

order ti, compretion of the corporate insorvency resolution process or until this

B e n c h a p p r o v e s t h e r e s o | u t i o n p l a n u n d e r s u b - s e c t i o n ( 1 ) o f S e c t i o n 3 l o r

p a s s e s a n o r d e r f o r l i q u i d a t i o n o f c o r p o r a t e d e b t o r u n d e r S e c t i o n 3 3 a s t h e

case maY be' 
'  ^^^ '  the oPerational

22' Under sub-section (4) of Section 9 of the Code'

credi tormayproposethenameofResolut ionProfess ional tobeappointedas

Inter imResolut ionProfess ionalbut i t isnotobl igedtodoso. ln theinstantcase

a lso theopera t i ona tc red i to rhasno tp roposed thenameo fanyReso lu t i on

P r o f e s s i o n a | t o b e a p p o i n t e d a s | n t e r i m R e s o | u l i o n P r o f e s s i o n a l . S e c t i o n

1o(3Xa)of theCodesaysthatwheretheappl icat ionforcorporate inso|vency

resolution process is made by an operational creditor and -

" a) no pr2p,?s:,":i :: :',';:Jo:; ::':; ";"r:': i:;i:l::T;"lj
,!3"A0j,,!:*i;,n"i; ' ;;;:,"ndationofaninsolven'cy

professional. who 
-i"V 

act as an interim resoluttan

Professionat;

b) xxxxx"

Sub-sec t i on (4 )o fSec t i on l6says tha t theBoardsha l | ,w i th in tendayso f the

receiptofareferencefromtheAdjudicat ingAuthor i tyundersub.sect ion(3) ,

' , e c o m m e n d t h e n a m e o f a n i n s o | v e n c y p r o f e s s i o n a | t o t h e A d j u d i c a t i n g

Authority against whom no disciptinary proceedings are pending'

23. ln this regard a letter bearing File No' 25102|2019-NCLT dateo

,,, t..i,,-.-'ri;';i.,-;:.,11. :. ^^ ,n1q has been received from the National company Law Tribunal' New

. .  t  . , ,  ' , , . .  . . , ' . i i i ,28.06.2019 has D€en reut ' tvev "v"  -  ' -

i l t . ' i ' i " '  '  . i , .  
t . . , l . - , t i r  

e ) . : ' r ' . : :
i :  ' '  i .  s .  . t )  ,  ' r i ,

l l  : . :  r , : :  :  , . 1 . :  
' i i  

I
l i  . .  \ .  ^ i t A r /  r : .

T,.,:: ' ' ,  \"*-d:(\ 
t '  . i ,6ptrslNo 150/chd/Hry/2018

\  
' \  ! " . i . !

t.\.. 
,.::., . 

r '\, 
.. .,' 'tr:- , ,t 

jt

'r':i, 
1;.., ;.,,i 1} r";'
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De|h i fon rua rd ing the rew i thacopyo f |e t te rNo ' |BB | / IP tEMPt20 lB /02da ted

24.06.2olgalongwi ththeguidel inesandthepanelof reso|ut ionprofess ionals

approved fo rNCLT 'Chand iga rhBench fo rappo in tmen tas lRPorL iqu ida to r '

T h e p a n e l i s v a | i d f o r s i x m o n t h s f r o m 0 l . o T ' 2 0 1 9 t o 3 1 . 1 2 . 2 0 1 9 . W e s e l e c t

M s . P o o j a T r i k h a a p p e a r i n g a t S e r i a l N o . 4 4 o f t h e p a n e l t o b e a p p o i n t e d a s

I nterim Resolution Professional '

24. The Law Research Associate of this Tribunal has checked the

c reden t ia l so fMs .Poo jaTr i khaandno th ingadve rseaga ins the r . l nv iewo f the

a b o v e , w e a p p o i n t M s ' P o o j a T r i k h a , t P R e g i s t r a t i o n N o . I B B l / l P A - 0 0 1 / t P -

P0137512018-19/1 2173'email ld: pooja-tr ikha@hotmail 'com' 
Mobite No'

9779731147 as the lnterim Resolution Professional' with the following

directions:-

i) The term of appointment of Ms' Pooja Trikha shall  be in

acco rdancew i th thep rov i s ionso fSec t i on l6 (5 )o f theCode ;

ii) In terms of Section 17 oI the Code' from the date of this

appointment' the powers of the Board of Directors shall stand

suspendedandthemanagementof theaf fa i rssha| lvestwi th the

lnterim Resolution Professional and the officers and the

m a n a g e r s o f t h e C o r p o r a t e D e b t o r s h a l | r e p o r t t o t h e | n t e r i m

Reso|ut ionProfess ional ,whosha| lbeenjo inedtoexerc iseal l the

powersaSareves tedw i th ln te r imReso lu t i onPro fess iona |and

strictly perform all the duties as are enjoined on the lntertm

R e s o l u t i o n P r o f e s s i o n a l u n d e r S e c t i o n l s a n d o t h e r r e | e v a n t

rovisions of the Code' including taking control and custody of

Cl ( lB) No. 150/Chd/Hry/2018

\'p**
, \  

l



1 1

theassetsoverwhichtheCorporateDebtorhasownershipr ights

reco rded in theba lanceshee to f theCorpo ra teDeb to re tc ' as

p rov ided inSec t i on l s (1 ) ( f )o f theCode 'The ln te r imReso lu t i on

Profess ional isd i rectedtoprepareacomp|ete l is to f inventoryof

assets of the CorPorate Debtor;

i i i ) T h e l n t e r i m R e s o l u t i o n P r o f e s s i o n a | s h a l l s t r i c t l y a c t i n

accordancewi ththeCode,a l | theru lesf ramedthereunderbythe

Board or the Central Government and in accordance with the

CodeofConduct ,govern inghisprofess ionandasanlnsolvency

professionarwith high standards of ethics and morat;

i v ) T h e l n t e r i m R e s o l u t i o n P r o f g s s i o n a | . s h a l | c a u s e a p u b | i c

announcement 
within three days as contemplated 

under

Regulation 6 of the lnsolvency and Bankruptcy Board of lndia

(lnsolvency Resolution Process for Corporate Persons)

Regu la t i ons '20 l6o f the in i t i a t i ono f theCorpo ra te lnso l vency

R e s o l u t i o n P r o c e s s i n t e r m s o f S e c t i o n 1 3 ( 1 ) ( b ) o f t h e C o d e

readwi thSect ion l5cal l ingfor thesubmiss ionofc la imsagainst

CorPorate Debtor;

It is hereby directed that the Corporate Debtor' its Directors'

personnel and the persons assoeiated with the management

shall extend all cooperation to the Interim Resolution

professionar in managing the affairs of the corporate Debtor as
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a going concern and extend all cooperation in accessing books

and records as well as assets of the Corporate Debtor;

The Interim Resolution Professional shall  after col lat ion of al l  the

claims received against the corporate debtor and the

determination of the financial position of the corporate debtor

constitute a committee of creditors and shall file a report,

certifying constitution of the committee to this Tribunal on or

before the expiry of thirty days from the date of his appointment,

and shall  convene f irst meeting of the committee within seven

days of filing the report of constitution of the committee: and

The Interim Resolution Profes-sional is"directed to send regular

progress report to this Tribunal every fortnight.

A copy of this order be communicated to both the parties. The

learned counsel for the petit ioner ghall  del iver copy of this order to the Interim

Resolution Professional forthwith. The Registry is also directed to send copy

of this order to the Interim Resolution Professional at his email address

forthwith.
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(Ajay Kumar Vatsavayi) (pradeep R. Sethi)
Member (Judic ia l )  

Q. u  ̂ , ,n . , .oJ .  l t /ember (Technical)
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